CENTRAL ADMINISTRATIVE TRIBUNAL
oRTNCIPAL BENCH, NEW DELHI.

OA*°76/97
New Delhi this the 2znd day of august, 1997.

Hon ble Di. Jose P. verghese, VicewChairman(J)
Hon ble Sh. s.P. Biswas, Member (A)

sh. Mahaveer singh,

Dy. Supdt. Grade-1,

w7 63, 1Ind Floor,

Mukh Ram park Extn., -
Tilak Nagar, New Delhi-18. =07 applicant

(through Sh. p.L. Mimroth, advocate)
versus

1. union of Indila
through secratary M. H. A,
North plock, New Delhi.

Govt. of NCT.,

through chief Secretary,
5, Shamnath Mar @,
Delhi. .

™
-

3, Inspector General (Prisons)
Central Jail, Tihar, .
-New Delhi-64. rRespondents

(through Sh. Arun Ehardwaj, advocate)

) : ORDER(ORAL)
Hon ble Dr. Jose P. verghase, VicewChairman(J)

The apbiiéant in this case héd approached this
Tribunal twice and. the observations made in both those
cazes are very relevant esoecially'beoause there has been
suspension and chargesheet on 5 ocoasibns and none of

those proceeding resultea in awarding any penalty against

the applicant. The applicant has heen exonerated 1in all
the chargesheetﬁ. In'pursuanoé to one of the orders of
this Tribunal, the respondents pagsed an oider  to Lhe

following effect:-

e ) conseqguent  upon his exoneratlion
:‘gm tﬂ? chgrgeg levelled against him and
in %ontlnuatlon of this Government s order




a.

s
‘

-

fl_

of even numher dated 12.1.95, Chief
Secretary Delhi is pleased to promote Sh.
Mahabir Singh to the post of Deplty
superintendent (Grade-1I1) on regular basis

- w.e. . 1.7.87 on the recommendations of
-Y'H Departmental Promotion Committee dated
3.6.87."

The re$nondents themselves promoﬁed the
applicant in 1987 as Dy. Superintendent Grade-T11.
~ He was eligible foh consideration to the post nf Dy.
Superintendent Grade~I w.e.f. 1.7.90 or in @any
p.P.C. that has been held théreafter. By a decision
of this Tribunal given qn 1@.6.94 in OA-489/88, the
Tribunal directed the respondents to give an
appropriate relief to the applicant and it was also
observed therein tha£ the applicant also shall be
considered for further promotion in accordance with
.law as and when it was due. In pursuance to the said
order, the applicant is now claiming that he is
entitled to promotion w.e.f. 1.7.90 at the time when
he completed the required length of service to the
post of Dy. Supdt, Grade-I or he should have been
considered by @ DPC that has been held on any date
subsequent to 1.7.90 when he became eligible 'under

the recrultment iules,

Th~» respondents on the other hand submitted
that the applicant has been given an ad hob promotion to
the post of Dy. Supdt. Grade~I~w.e.f. 9.10.96 without.
stating whether between 1990 and 1996 any other DPC has
been held to consider the promotion to the post.of Dy,
Supdt. Grade-I. If it has not been held in accordance
with the 2xtant rules, the promotion shbuld have been
considered vyearwise according to the number of vacancies
arose in a given vear. ‘In the circumstances,-the only

direction that this " Tribunal will have to issus now ié




e
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that the applicant zhall be considered by @ review
any time after 1.7.90 by the next DPC which

conéid@red the promotion of anf of the personé to
bost of Dvy. supdt. grade-I in accordance with

rules. It goes‘ without saying that the

consideration shall be in accordance with the Recruitment

Rules including the ~ules governing reservation.

Thereafter the applicant shall be glven the
benefit of the result of the sald DPC and further
promotion at the time when he becomes due %or
consideration and in such cases the respondents shall
hold a review D,P.C. to the post of Superintendent

as and when the applicant‘became due 1n accordance

with the rules and subject to rules on reservation.

Liberty 1s given to him to challenge the Recruitmant
. e
ques regarding the post of Supdt. Jail. with these

orrders, this O.A. 1S disposed of. NO costs.
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(S.P.‘BT%WE?T {pr. Jose P. verghese)

 Member (A) . vice-Chairman(J)
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